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think of any difficulty on this score. I am 
very grateful and I, therefore, move that 
this House do proceed to pass this Bill. 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): The question is: 

"That the Bill to provide for valida-
tion of disciplinary powers exercised 
by the Vice-Chairman and officers of 
the Delhi Development Authority, be 
taken into consideration." The motion 

was adopted. 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): Now we shall take up 
clause-by-clause consideration of the Bill. 

Clauses 2 and 3 were added to the Bill. 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): Now we shall take up 
amendments. Mr. Minister to move. 

Clause 1 (Short Title) 

SHRI RAM JETHMALANI: Sir, I move: 

That at page 1, line 4, for the figure 
"1997", the figure "1998" be substi-

tuted. 

The question was put and the motion was 

adopted. 

Clause 1, as amended, was added to the 

Bill. 

ENACTING FORMULA 

SHRI RAM JETHMALANI: Sir, I 
move: 

That at page 1, line 1, for the word 
"Forty-eighth", the word "Forty-
ninth" be substituted. 

The question was put and the motion 

was adopted? 

The Enacting Formula, as amended, 

was added to the Bill. 

The Title was added to the Bill. 

SHRI RAM JETHMALANI: Sir, I move: 

"That the Bill, as amended, be passed." 

The question was put and the motion was 

adopted. 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): Now there is a suo motu 

statement by Shri Sompal. 
...(Interruptions)... 

SHRI JIBON ROY: Sir, this a policy 
statement. ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): The revised List of 
Business has been circulated. 
...(Interruptions)... It was fixed for five 
o'clock. ... (Interruptions)... 

SHRI JIBON ROY: Sir, it is a policy 
matter.  ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): The Bill came in the 
way; so we deferred it by ten minutes. I 
think the hon. Minister can make his 
statement ...(Interruptions)... 

AN HON. MEMBER: What about 
clarifications? ... (Interruptions) 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): There are no names 
given for clarifications. ...(Interruptions)... 

There will only be the statement by the 
Minister. ...(Interruptions)... There are no 
names before me. ...(Interruptions)... Yes, 
Mr. Minister. 

STATEMENT OF MINISTER 

Price Policy for Rabi Crops of 1998-99 to 

be Marketed in 1999-2000 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SOMPAL): The Government has fixed the 
Minimum Support Price (MSP), of wheat of 
Fair Average Quality at Rs. 550 per quintal 
for the crop of 1998-99 to be marketed in 
1999-2000 season marking an increase of 
Rs. 95 per quintal over the MSP of Rs. 455 
per quintal for the last year. The increase 
would, however, be Rs.   40  only  when  
compared  with   the 
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effective procurement price of Rs. 510 (Rs. 
455 MSP + Rs. 55 bonus) per quintal last 
year. The MSP fixed is also higher 
compared to Rs. 490 recommended by the 
CACP. 

The MSP of Barley of Fair Average 
Quality has been fixed at Rs. 385 per 
quintal which marks an increase of Rs. 35 
per qunital over the price of Rs. 350 per 
qunital fixed for 1998-99 marketing season. 

The MSP of Gram of Fair Average 
Quality at Rs. 895 per qunital marks an 
increase of Rs. 80 per quintal over the 
previous year's price of Rs. 815 per qunital. 

The MSP of Rapeseed/Mustard has been 
raised by Rs. 60 per quintal oyer the 
previous year's price and fixed at Rs.  1000 
per quintal. 

The MSP of Sanflower has been fixed at 
Rs. 990 per quintal which is higher by Rs. 
80 quintal over the price of Rs. 910 fixed 
for the previous marketing season. 

It is expected that these MSPs will 
provide sufficient inducement .to the far-
mers for raising production and produc-
tivity of these crops. 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): I think the whole House 
is happy becaue there are no clarifications.  
...(Interruptions)... 

SHRI R. MARGABANDU (Tamil 
Nadu): Sir, I would like to know whether 
the Government would increase the prices 
of paddy and sugarcane. ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): I am sorry that I should 
not have said that there are no 
clarifications.  ...(Interruptions)... 

SHRI SOMPAL: Sir, let me clarify. I 
have understood what they want. There is a 
fixed calendar for announcing the 
Minimum Support Prices every year before 
the sowing starts. The prices of paddy and 
sugarcane had already been declared when 
the crop was yet to be 

sown. When the next year comes natural-ly 
the Minimum Support Prices will be 
announced.  ...(Interruptions)... 

SHRI H.K. JAVARE GOWDA (Kar-
nataka): Sir, what about coconut? The price 
of coconut is so low that the coconut 
growers are suffering losses for the last ten 
years. I request that remunerative prices 
should be fixed for coconut. 

SHRI A. VIJAYA RAGHAVAN 
(Kerala): Sir, with regard to procurement, 
usually, the Government will announce the 
floor price. The problem is, merely 
announcing the floor price will not do, 
because the farmers are not getting it. There 
is not mechanism for proper procurement. 
Last year, the support price announced for 
paddy was Rs. 450. But there was no 
proper mechanism to procure paddy. As a 
result, the farmers got only Rs. 350. The 
FCI said that gunny bags were not 
available. And because of the non-
availability of gunny bags, farmers had to 
lose Rs. 100 per quintal. That is what is 
happening. Again, now, the off-take is 
coming down as compared to last year. If 
the off-take comes down, naturally, the 
procurement will also become difficult. The 
Government has to take note of this issue. 

The other issue is, the procured wheat 
was diverted for other purposes i.e., export. 
The FCI procured the wheat but it was 
diverted for export. This kind of problems 
are also there. So, how is the Government 
going to give benefits to the farmers? That 
has to be explained by the hon. -Minister. 

SHRI S.R. BOMMAI (Karnataka): Sir, I 
would like to know from the hon. Minister 
as to what is the scientific basis for fixing 
the support price by the National 
Agricultural Commission. No representation 
is there from the farmers on that. There 
have been demands from the farmers' 
associations that there should be some 
representation for them on the National 
Agricultural Commission. It has not been 
considered yet. The other thing 
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is, we do not know the basis on which they 
will announced the support price. I think, it 
will be done only on an ad hoc basis. Every 
year, on a particular date, they declare the 
Minimum Support Price for wheat, paddy, 
etc. We do not know what the data is and 
what the basis is. If the hon. Minister can 
enlighten us on that, it would be good. The 
farmers would be happy to know that. At 
least, there should be some rationale behind 
it. Otherwise, if it is at the whims and 
fancies of the Members of the National 
Agricultural Commission, naturally, the 
farmers will suffer. They are paying higher 
price for fertilizers, transport, for use of 
tractors, diesel, etc. Because of these things, 
the cost of production is increasing and, 
therefore, the Minimum Support Price 
should also increase. 

Apart from that, there should be centres 
where arrangements have to be made for 
purchase of the farmers' produce properly 
and preserving it properly. Sir, particularly, 
in a State like Punjab, in every mandi, there 
is a heavy stock. Nobody is there to take 
care of it. If there is rain, etc., you cannot 
protect it. There are no godowns. That is 
how, many-a-time, foodgrains were 
destroyed. I would like to know from the 
hon. Minister as to what is the arrangement, 
the Government of India, has made for 
procurement in different States? 
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FERNANDES): Gautamji, do you want to say 
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THE VICE- CHAIRMAN (SHRI JOHN F. 
FERNANDES): Mr. Minister, do you want to 
react to this? 

SHRI SOMPAL: Yes, (Interruptions) 

THE VICE-CHAIRMAN (SHRI JOHN F. 
FERNANDES): I think Mrs. Urmilaben Patel 
wants to say something. 
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SHRI SOMPAL: Sir, I thank all the hon. 
Members, who have raise very valuable and 
important points regarding the minimum 
support price declared by the Government. 

Responding to what Mr. Vijaya Ragha-van 
has said that procurement arrangements have 
not been adequate, I would like to say that all 
the 24 commodities, the minimum price of 
which we are declaring, are according to a 
fixed calen- 

dar and are well before the sowing season 
starts, though this time there has been a bit 
of delay in declaring the wheat prices. On 
the one hand they are aimed at giving 
remunerative prices to the farmers and on 
the other, they are aimed at making food 
items available at reasonable prices to the 
consumers. It is the basic role of the Food 
Corporation of India and other agencies, 
who do these market intervention 
operations as directed by the Government 
from trime to time. 

So far as exports are concerned, all 
decisions on exports are taken with due 
reference to the food requirement of the 
nation keeping in view the food security of 
the country. Only that part of commodity or 
commodities is or are exported, which is or 
are over and above the requirements of the 
nation. 

So far as export of rice is concerned, I am 
pleased to inform you that in spite of the 
export, we had enough stoks lying in our 
godowns in Punjab. The apprehension was 
that if we do not clear them immediately, 
the crop was such that we would not have 
adequate capacity to store the coming 
harvest. So, all these decisions are taken 
after due care about the Indian 
requirements. 

 

The point raised by Shri S.R. Bommai 
was about the composition of the Com-
mission on Agricultural Costs and Prices. 
He is right that there is no representative on 
the C.A.C.P. as a farmers' representative. 
But, the people who are there are 
economists and are experts in farm 
economics and farm economy and they 
have been given a mandate, according to 
which they make calculations, which are 
quite comprehensive as well as complicated 
and all costs are included in those 
calculations. 

 

Sir, to give you a brief view, the CACP 
takes into consideration the value of hired 
human labour. This takes care of the point 
raised by Mrs. Urmilabhen Patel. It also 
takes into consideration the 
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value of hired bullock labour, value of 
owned bullock labour, value of owned 
machinery and labour, hired machinery 
charges, value of seed, both farm produce 
as well as purchased seeds, value of 
insecticides and pesticides, value of manure 
both owned and purchased, value of 
fertilier. depreciation on implements and 
farm buildings, irrigation charges, land 
revenue, cesses and other taxes, interest on 
working capital and miscellaneous ex-
penses. The total of these items is reckoned 
as cost Al. Then cost Al plus rent paid for 
leased-in land is reckoned as cost A2. The 
cost Al plus interest on value of owned 
fixed capital assets excluding land, is cost 
Bl. The cost Bl plus rental value of owned 
land, net of land revenue and rent paid for 
leased-in land, is cost B2. Then cost Bl plus 
imputed value of family labour. Mrs. Patel 
you have to listen to this also. The family 
labour also is taken as one of the cost 
parameters. Then, we recheck cost CI. Then 
cost B2 plus imputed value of family 
laboifr is cost C2. Over and above cost C2 
plus additional value of human labour 
based on use of higher rate, that is, statutory 
minimum wage rate or the actual market 
rate.   This   is  an   intermediate   concept. 

Then, we add 10 per cent of cost to C2 cost 
on account of managerial input of the 
farmer. Then, we arrive at cost C3. 

All the rates which are recommended by 
the CACP are required to cover at least C3. 
In this case I am again pleased to inform 
you, Mr. Vice-Chairman, and the the House 
that the CACP had recommended only Rs. 
490 whereas we have decided to fix it at Rs. 
550 which is Rs. 60 over and obove the 
recommendation of the CACP. 

The point raised by the hon. Member, 
Shri        Bommai, that        farmers' 
representatives should be there is all right. 
But after all, we are all farmers' 
representatives. The recommendation of 

the CACP is not normally accepted. We do 
make some amendments to the prices 
recommended by the CACP. 

Shri Bommai also mentioned about the 
damage to the harvested crop. It is due to lack 
of properly covered sheds in the mandi places; 
and also due to lack of inadequate godown 
facilities of the right quality. This has been 
really a constraint to protect the harvested 
crop. Recently, the Government has come out 
with a huge programme to create adequate 
facilities of right quality. Some high-tech 
facilities would be created which can be 
utilised for carrying over the stock beyond a 
crop; and also to keep the fertility of the seed 
and its value intact. This would be a part of the 
food security programme for market 
intervention purposes; and also to meet sudden 
shortages like the ones which we are facing 
this year. For example, arhar dal, onions and 
potatoes. 

Recently, the Prime Minister had announced 
that the Government is going to embark on a 
large-scale programme of creating godown 
facilities in all the blocks of India to the tune 
of 2,000 tonnes per block wherein 50 per cent 
contribution would be made by the Central 
Government as the one time grant so that the 
perishable commodities can be stored there. 

Mr. Ansari said that the prices received by 
farmers are not equal to support prices. Our 
endeavour always has been that farmers should 
not receive only the support price. The support 
price is the minimum cutting edge. We wish 
they receive something more than that. This is 
declared, at least, to equalise the price received 
by farmers when the harvest comes because 
farming has a unique nature. It is not like a 
continuous scheme of production in a trading 
house or in an industrial house or like the wage-
earners who take their pay-packet every month. 
The farmer has to wait from the- time of sowing 
to the time of harvesting. The farmer incurs 
expenses not only on his household,   but   also   
on   the   economic- 
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activity, that is, farming, He gets his income 
only at the time of harvesting. At the time 
of harvesting, his tolerance level almost 
goes out. He is not able to hold on to those 
waiting demands which become very 
intense and accentuated at that point of time 
and he is forced to make distress sale. It is 
to stem this distress sale and meet this 
position that these prices are declared and 
adequate procurement arrangements are 
being made everywhere. But there are 
certain pockets like the one" in Karnataka, 
for example. In the case of groundnut in 
Karnataka, this year in one place, the 
farmers had to be fired at by the 
Government because they turned violent 
because there was no market. And 
immediately, the NAFED and other 
agencies were rushed to procure. Except 
one or two such incidents, Minimum 
Support Prices are always protected and 
upheld. 

Sardar Balwinder Singhji Bhundar also 
pointed out towards post-harvest 
technology and storage facility 
improvement which I have already 
responded to. Silos are naturally a better 
and upgraded storage system and we are 
likely to have more silos in future so that 
these crops can be carried over to the next 
year or for a longer time than at present. 

SARDAR BALWINDER SINGH 
BHUNDAR: Sir, would you say something 
about the bonus? 

SHRI SOMPAL: On bonus, Mr. Vice-
Chairman, we have declared the prices at 
Rs. 550/-. This year, we are not going to 
pay any bonus in addition to this because 
the CACP has made a very specific 
recommendation that whatever price has to 
be declared by the Government, it has to be 
done at the time of declaring the Minimum 
Support Prices. Bonus during the last two 
years was to be announced because the 
farmers were not ready to offer adequate 
quantities of commodities for the 
procurement system. Therefore, it has been 
decided that way. We raised the prices    
over    and    above    the    CACP 

recommendation; by Rs. 60 and Rs. 95 
more than the last year's CACP 
recommendations on MSP and also Rs. 40 
over and above last year's price including 
the bonus. Therefore, no bonus will be paid 
this year. 

Mr. Gautam has raised a point about 
DAP availability. I may inform you that we 
have been monitoring the situation. Enough 
imports have been made. There have been 
some problems. This has arisen in view of 
the late rains which have taken place in 
parts of Gujarat and the whole of Rajasthan 
and other areas. And the area sown, 
according to our information, is much more 
than last year. 

In the case of U.P., we had projected six 
lakh tonnes as the requirement for the rabi 
season and 5,10,000 tonnes have already 
reached about two weeks ago. We had 
imported enough quantity. And 1,32,000 
tonnes of DAP is still at the Vizag port 
because of two disturbances. The 
disturbances were in the form of cyclones, 
two high-intensity and one low-intensity. 
For 26 days, it could not be evacuated from 
the Vizag port. Now railway wagons have 
been provided in adequate number and it is 
being moved. I monitored U.P. . and other. 
States yesterday. Supplies are reaching 
within 2-3 days. There will be no shortage. 
It is only in certain pockets. Overall, there is 
no shortage. In South India, there is no 
shortage. It is only in U.P., Bihar and parts 
of Rajasthan and Haryana that some 
shortage was there. Now we are meeting it. 

Then, regarding the question about crop 
estimate, I have already said that this year 
we expect that if everything goes well, for 
the first time, rabi crop will outstrip kharif 
crop in India because sowing has been done 
on a larger area and because of the moisture 
residue on account of late rain, I think it is 
going to be a bumper crop. 

Mrs. Urmilaben Patel has asked about 
cotton  price.  I  repeat my remark  that 



353    Statement [3 DEC, 1998] by Minister    354 

 

cotton price had been declared in April last 
because it is the month of April-May that 
cotton is sown. Before the next season we 
will again declare the price. Now it is in the 
pre-harvesting season. Rather, the harvest 
is almost over. So far as the prices 
prevailing are concerned, our information 
is that cotton prices in all the markets of 
India are ruling at much higher levels than 
the Minimum Support Prices. If there is 
any instance which has come to her notice 
where the prices arc below the Minimum 
Support Prices, we will undertake to 
procure cotton there. But according to our 
information, there is not a single point in 
India where they are below the Minimum 
Support Prices. Rather, they are quite 
above the MSP. 

So far as export of cotton is concerned, it 
has been a practice now that adequate 
quantity of export is announced before the 
harvest and during the harvest and 
whatever is there available after the harvest 
and due budgetting, the remaining quantity 
is also announced. There has not been any 
problem at least during this year. Thank 
you, Mr. Vice-Chairman, and I thank all 
the Members. 

SHRIMATI URMILABEN 
CHIMANBHAI PATEL: What about the  
availability of bags? 

SHRI SOMPAL: At some places, the 
availability of bags becomes a constraint, 
but for a short while. But on account of 
shortage of bags, there has never been a 
problem in procurement, except for a short 
while at some places. 
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SHRI SOMPAL: Mr. Vice-Chairman, 
Sir, these two points cannot be covered 

in the Minimum Support Price Programme. 
The Minimum Support Price is declared to 
cover only the cost incurred, the operational 
cost as well as the fixed cost. But so far as 
the natural calamities and the damages 
caused by these to the crops is concerned, I 
would like to inform the House—I think we 
"4iave already informed—that we are 
coming out with an insurance scheme which 
will cover all the farmers in India, without 
any restriction on the holding of the farmer 
as well as the amount. The earlier 
comprehensive crop insurance scheme was 
operative only in fourteen districts. Now it is 
being made applicable universally, 
throughout India, for all crops, all farmers, 
without any limit of the amount or the 
holding. Thank you, Sir. 

 

 

 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): Now, I think, it is all 
right. 

SARDAR BALWINDER SINGH 
BHUNDAR: What about the decrease in 
productivity? 

 

SHRI SOMPAL: Sir, the decrease in 
productivity is a wider issue. But still 1 can 
respond. There has been some report of 
decrease in fertility as a response to inputs 
and a study has been conducted by the 
ICAR. We are taking steps to take care of 
the depletion of certain micro-nutrients 
which are causing diminishing returns; not 
diminishing fertility, but diminishing 
economic returns. We are aware of this and 
we are taking steps to have comprehensive 
crop practices, including organic inputs and 
bio-fertilizers and integrated pest 
management. Thank you. 

 

THE VICE-CHAIRMAN (SHRI JOHN 
F FERNANDES): Now, we have only one 
speaker. We can resume further discussion 
on the Government Motion. The reply will 
be on Monday. Shri R.N. Arya. 


